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 Our  money  does  not  produce  the
 proper  results,  It  has  been  ४0  all
 these  years,

 I  would  like  to  continue  tomorrow.

 Mr.  Speaker:  right.  You  may
 continue  tor

 17.29  brs.

 ‘CONSTRUCTION  OF  ANNEXE  TO
 ASHOKA  HOTEL

 आर,  Speaker:  We  now  take  up  the
 Half-an-Hour  Discussion.  Shri  Kanwar
 Lai  Gupta.

 This is  a  very  important
 It  should  be  extended by 15  minutes or  so.

 Mr,  Speaker:  No.  It  is  a  Half-an-
 Hour  Discussion.  You  can  take  10
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 Mr,  Speaker:  J  shall  call  the  hon.
 Minister at  about  5.60  p.m,  I  think
 he  would  need  about  five  to  ten
 minutes for  his  reply.  Meanwhile,
 the  other  hon.  Members  can  only  put
 questions.

 Shri  Samar  Guha:  This  Half-An-
 Hour  Discussion  Notice  was  first
 issued In  my  name.  Perhaps  there
 may  have  been  a  mistake  on  the  part
 of  a  newcomer like  me.  But I  was
 given  an  assurance  that  I  would  also
 be  given  about  seven to  eight  minutes”
 time.

 After  I  reply  to  the  discussion, hon. Members  can  put  questions  if  they
 want.

 Mr,  Speaker:  That  has  not  been
 the  practice so  far.

 Shri  Sheo  Narain  (Basti):
 House  must  adjourn  at  6  p.m.

 Mr.  Speaker:  I  know  that;  other-
 wise,  the  hon,  Member  will  raise  the
 question  of  quorum,
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 Shri  Jyetirmey Basa:  The  problem
 <an  be  solved if  you  give  us  also
 some  little  time,

 Mr,  Speaker:  Questions can  be  put
 and  no  speeches, should  be  made

 Shri  बूजणवीफ््यत  Basa;  You  can
 give  ug  about  five  minutes,

 Shri  Surendranath  Dwivedy  (Ken-
 drapara)  As  a  compromise  I  would
 suggest  that  you  may  give  Shri  Kan-
 ‘war  Lal  Gupta  ten  minutes  and  Shri
 Samar  Guha  five  minutes,  other
 Members  may  put  questions  and  then
 tie  hon  Minister  may  reply

 Mr,  Speaker;  Yes,  let  the  others
 put  questions  I  would  allow  them
 to  put  questions

 Shri  Kasiwar  Lal  Gupta:  Do  not
 ‘be  so  strict  In  regard  to  the  time  If
 necessary,  you  may  extend  it  by  15
 +  20  minutes

 Mr,  Speaker:  There  is  no  question
 of  being  strict,  but  there  must  be
 some  limit  about  it  Now,  let  him
 go  ahead  with  2

 Shri  Nath  Pal  (Rajapur)  Now  let
 ‘hen  begin

 आ  कबर  लाल  गुप्त
 *

 यक्ष  महोदय,
 अशोक  होटल  में  कुछ  कमरे,  कुछ  टायर  कौर
 आास्स्ट्रकशन  बनाने  के  लिए  2  करोड  29
 लावकाटेंडरनिकाला गया।  मुझे  इस  से  कोई
 अतल  नहीं  अध्यक्ष  महोदय,  कि  टेंगर  किस
 को  सिलता है,  ए  को  मिले  या  बो  को  मिले,

 उस  से  मतलब  नही,  पर  मैं  यह  जरूर  चाहता  हू
 और  सदन  भी  म्  सेस  आत  में  अनेक
 करेगा कि उसका ओसी जर ठोक  होना  चाहिए।
 बह  कानून  के  हिसाब  से  ठीक  जिस  को  मिलना
 चाहिए  सस  को  भीने  बौर  उतर  के  भर्तिरिक्त
 जिस  को  न  भी  मिले  उस  को  पह  विश्वास  हो
 कि  1.  सिस्टम  से  ठीक  सीजर  के  हिसाव
 सै  बह  टेंडर  विया  गया  है

 wert  भोज्य,  पहनी  भेरी  भारत
 लिस  को  मैं  चाहता  हू  कि  मिनिस्टर  साहब
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 ware  दें,  यह  है  कि  आप  ने  24  फर्मो  को
 छाट  कर  के  कि  यह  आओआउटस्टैकिंग  मेरिट  के
 हैं,  बह  निश्चय  किया,  अक  इन  को  टेंडर  का
 नोटिस  मैंनें  1  आप  ने  अखबारो  मे  टेंडर  क्यों
 नहीं  भेज  कि  जो  उस  का  कानून  है  ?  हो
 सकता  है  कि  दो  चार  जो  बडी  फर्मे  हैं  जिन  को
 आप  के  अफसर  न  चाहते  हो  उन  को  कबर
 नोटिस न  भेजा  गया  हो।  झच्छा यहू होता यह  होता
 और  सिस्टम  भी  यही  है  कि  समाचार  पत्नी  मे
 आप  पब्लिश  करते  हैं  और  उस  मे  जो  लोग  भी
 टेलर  देना  चाहे  वह  टेंडर  दे  सकते  हैं  कौर जो
 सब  से  बडी  इरेंगुलैरिटी हुई  है  वह  यह  हुई  है,
 ऐसा  सुना  है  कि  मिनिस्ट्री  ने  ऐक वाइज़  किया
 कि  ओपेन  टेलर  न  करे,  सेलेक्टिव टेलर  करे  |
 मैं  समता हू  कि  मिनिस्ट्री  मे  भी  जिस  किसी
 ने  यह  कहा  है  वह  बडी  जबरदस्ती  गलती  है
 और  इररेंगरलारिटी है।  दूसरी  चीज  कि  जौटेंडर
 आपके  पास  आये  हैं  उन  मे  से  लोर्गट  टेंडर  को
 आपने  कान्ट्रैक्ट  नहीं  दिया ।  सेकेन्ड  लोर्गट
 को  भाप  ने  कॉन्ट्रैक्ट  दिया  I  उन्हों ने  कुछ
 कमीशन  लगायी  और  उन  का  इनकम्पलीट
 टेलर था  यह  मैं  मानता  11  कि  जहा  तक  इन-
 कम्प्लोशन  का  सवाल  है  कुछ  और  लगो  ने  भी
 इनकम्पलोट  टेंडर  दिये  लेविन  उन  की
 इनकम्प्लीटनेस  केवल  उतनी  हद  तरु  थी

 कि  जितनी  हद  तक  आप  ने  डिटेल्स  नही  दे
 रखके  थे।  लेकिन  पह  जी  दूसरे  थे  सेकेंड  लोर्गट
 टेंडर  उन्हों  ने  36  आइटम्स के  बारे  मे  कोट
 नहीं  किया  और  इन्होंने कुछ  शर्तें  लगायीं
 अपने  फारवर्डिंग  लैटर  मे  जो  कि  मिनिस्टर

 साहेब  कहते  हैं  कि  बाद  मे  हम  ने  बह  शर्तें
 नहीं  मानीं  ।  लेकिन  जो  भोरिजिनल  टेंडर  है
 उस  के  हिसाब  से,  अगर  आप  कहें  तो  मैं  पक
 सकता  g,  समय  योडा  है  इसलिए  नहीं  पढ़ना
 चाहता,  उस  मे  दो  बातें  हैं  कि  मगर  कोई
 शर्त  लगाएगा  तो  बहू  टेंडर  रिजेक्ट  हो  नगा
 भौर  दूसरी चीज  यह  कि  मगर  इन कम्प्लीट
 होगा  तो  उस  को  कसी डर  नहीं  किया  जायका  ’
 जैरे  सवाल  ले  तीर्थ  राम  आहुजा  ऐंड  कंपनी को
 जिस  को  आय  ने  यह  टेंडर  दिया  है,  बह  गलत
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 दिया  &  1  बाकी  पांच  संगों  को  भी  कंसीडर
 करना  चाहिए  था  और  सोए स्ट  टेंडर  को  देना
 लिए  वा  लेटेस्ट  टेंडर को  क्यों  नहीं

 दिया.  गयां  उसके  बारे  में  जो  कहा  कि  लोर्गट
 टेंडर  में  भौर  सेकेंड  लोर्गट  में  1  लाख  20
 हजार का डिफेंस था, का  डिफरेंस  था,  उस  को  बदलना

 टेंडर  की  सैंक्टिटी  को  खत्म  करना  है  मैं
 समझता  हूं  कि  यह  ठीक  नही  है।  जब  आप  ने
 शक  प्रोसीजर  दिया  है  तो  उत  के  हिसाब  से
 काम  करना  चाहिए  ।  उस  के  जो  ैजन्स
 मिनिस्टर  साहब  ने  दिए  थे  कि  क्यों  नही  दिए
 लोर्गट  को  वह  एक  नो  यह  कहा  कि  हम  ने
 आलम  मिनिस्टर  से  और  ड्प्टो  प्राइम
 मिनिस्टर से  कन्सर्ट

 Shri  Jaganath  Rae;  Not  Prime
 Minster.

 Shri  Kanwar  Lal  Gupta:
 quote  him

 Shri  Jaganath  Rao:  id  have  correct-
 ed  it.  I  said  Deputy  Prime  Minister.

 ची  WET  लाल गुप्त  तो  भाप  ने  कहा
 कि  |. |  तों  डिप्टाप्रइम मिनिस्टर  &  आप  ने
 सलाह  ले लिया था  (धवन)
 डिप्टी  प्राइम  मिनिस्टर  और  फाइनेस  मिनिस्टर

 एक  हो  हैं,  सरदार  साहब  को  मालूम  होना
 चाहिए  ।

 झुमरा  यह  कहा  कि  लोर्गट  टेंडर  जिस
 काया  उसको  पास्ट  परफानेंस  ठीक  नही  थी।
 मैं  यह  पछता  हें  कि  भगर  उब  की  पास्ट

 परफारमेंस  ठीक  नही  थो  तो  आप  ने  1:  को
 टेलर  इश्यू  क्यो  किया

 ?

 Shri  Jaganat,  Rao:  That  also  1
 explained,

 ओऔक्षंथर  लाख  गुप्त:  तीसरी  चीज,
 आपने  यह टेंडर  रिजेक्ट  किया उस  के  बाव
 भेरी  इन्फार्मेशन यह  है  कि  कई  करोड़ यूए
 कैलेंडर उस  को  दे  रखे  हैं।  पहले भो  दिए
 और  आव  में  की  दिए  ।  तो  जब  आप  उस  को
 दूसरें  हेडर  सकते  हैं,  तो  उस  को  टेंडर  नोटिस
 इश्यू  कर  सकते  हैं  तो  केवल  इसीलिए  कि  यद
 टेंडर  te  को  जिले  इसलिए कस  का  पास्ट
 परफार्मेस ठीक  नहीं  था  ?  बह  मैं  समझता हूं

 I  can
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 कि  मिनिस्टर  साहब  मुझ  से  इतिहास  करेंगे
 कि  यह  थार्ग््मेंट  ठीक  नहीं  है।

 दूसरी  खोज  भाप  ने  फाइनेंस  मिनिस्टर  से
 पूछा  उन  का  मशविरा लिया,  उस  से  कोई
 फरक  नहीं  पड़ता  ।  जो  कानून  है,  प्रोसीजर  है,
 उस  में  प्राइम  मिनिस्टर हो  या  आप  हों  या
 कोई  हो,  उस  के  कहने  से  कोई  फक  नहीं  पड़ता।
 सीजर के  हिसाब  से  अपना  चाहिए  था  1

 बू खरी  खोज  लोएस्टटेडरर का  पास्ट  परफारमेंस
 ठोक  नहीं  था  उस  को  हटा  दें,  उसका  क्या
 किया?  आप  ने  कंसल्टेशन कर  के  उन  से  कहा
 कि  2लाख40  हजार  रुपया  कम  करदीडिए,
 बानो  चार  को  क्यों  नहीं  कहा  ?  नाकी  लोगों
 को  क्यों  नहीं  कहा

 *
 जिस  का  पास्ट  परफार्मेस

 ठीक  नही  था,  मान  लिया  मैंने  उस  को  निकाल

 देते  लेकिन  बाकी  लोगों  को  तो  मौका  देना
 चाहिए  बा।  इनसे  2  लाख  40  हजार  कम
 कराया,  हो  सकता  है  3  करोड़  कम  करने  वाजा
 कोई  मिल  जाता  ।  तो  इस  का  भी  जमाव

 भाना  चाहिए  होना  यह  चाहिए  धा  कि  था  तो
 आप  नया  टेलर  इश्यू  करते  या  पेश  टेंडर  मगर
 जल्दी  की  वजह  से  नहीं  कर  सकते  ये  तो  सब  को
 बुला  कर  के  उन  को  कहते  कि  यह  पोजीशन
 है,  आप  अताइए  कि  कितना  रिएक्शन  फेरने

 के  लिए  तैयार  हैं?  यह  कुछ  नही  किया!  यद

 एक  नेकी,  सेवी,  बेडी  डील  या  जो  कुछ  भी

 कहूलीजिएऐसा है  कि  जिस  के  बारे  में  सुबा
 लोगो  को  है  और  मैं  तो  भय  महोदय
 यह  रहना  चाहता  हू  कि  vg  एक  कान्सपरेसी
 है  जिन मे  इन  मिनिस्टर के  अफसर,
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 [att  कवर  लाज  गुप्त]

 चीज  भाई  है  बह  मह  है  किया  जो  चैंपरमैंन

 हैं अशोक  होटल  के  इन  का  एक  मकान  लाजपत-
 नगर  मे  बना,  इन्ही  कॉन्ट्रैक्टर की  देख

 रेख  में  बह  बना 1  भोपाल  हैदी  इलेक्ट्रिकल
 के  अन्दर  जब  मह  पदाधिकारी थे  तो  वहां
 उन्होंने ठेका  लिया...

 Shri  Jaganath  Eao:  He  is  making
 an  allegation  against  a  person,  Under
 rule  353,  if  any  member  wants  to
 make  allegation  against  a  person  who
 3  not  present,  he  must  give  previous
 notice.

 Shri  Kanwar Lal  Gupta:
 maming any  officer.

 1  am  not

 Mr.  Speaker:  The  convention  is  not
 to  make  any  allegation  against  a  per-
 son  on  the  floor  of  the  House  when
 he  is  not  present  here  to  defend  him-
 self.

 भी क़ंबर लाल  गुप्त:  भोर तो सरी चीज
 यह-अ-अमां एक  सवाल  मिनिस्टर  साहब  से

 यह  पूछना  चाहता हूं  कि  यह  साइट  क्लीयरेंस
 और  साइट  लेवेल  का  काम  तीन  लाख  रुपये

 का  आपने  दिया वह  इसी  कान्ट्रैटटरको  दिया
 इसी  झ्र शोक  होटल  के  बारे  में,  वह  क्यों  दिया?
 इसका  कोई  टेंडर  इन् वाइड  किया था  आपने?

 कोई  टैरेस का  इन् वाट  नहीं  किया  गया-
 नसीलेक्टेड टेण्डर  हुआ  फौरन  भोपनटेन्डर

 हुआ,  अपनी  मर्जी से  एलाट  कर  दिया  गया  a

 पहलें से  ही  यह  चल  रहा  था  कि  मह टेण्डर
 इन्ही  को  देना  है।  मैं  यह  समझता हूं कि यहू हूं  कि  यह
 एक  फिट  केस  है,  जिसको  खी०  बी०  आई  के
 यास  भिजवा  देना  चाहिये।  हो»  जी०  आई
 के  पास  रिजवाना  कोई  पनिशमेंट नहीं  है  1
 अगर  आपको  विश्वास  हैकि  और  आपके
 कार्टेल  ओपन  हैं,  प्रोसीजर  के  हिसाब  से  ठीक
 हैंतो इस  में  आपको  कोई  तकलीफ नहीं  होगी
 लेकिन ऐसा  करने  से  जो  शुब्हा  लोगों के  मन
 मेरे  बह  पूर  हो  जायगा  और  आइन्दा
 अफसर  इस  तरह  से  धांधली  बाजी  करते
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 हैं  ,  फेवरेटिज्म  करते  हैं,  करप्शन  करते  हैं,
 मिनिस्टरों  को भी  जाल  में  फंसाते हैं,  बह

 रिपीट  नही  होगा।  हम  इस  में  इन्टरेस्टेड  नहीं
 हैंकियह  ए  कोकिले  याचिका  सिले  यानी

 को  मिले,  लेकिन  हम  यह  चाहतें  हैं  किठीक

 भोर्सजर  से  दिया  जाय  ।  मैं  यह  नहीं  चाहता
 कि  किसी  आफिसर  को  डिमौरलाइज  किया
 आय,  बेकसूर को  सजा  नहीं  देनी  चाहिये,
 लैकिन जो  कुसूरवार  है  उसको  सजा

 नहीं  दी  गई  तो  वह  ठीक  नहीं  होगा।

 इस  लिए  थे  यह  अपील  करना  चाहता
 चूंकि  आप  इस  को  अपनी  पर्सनल  प्रेक्टिस
 कासवाल  न  बनाये।  अगर  आप  कुसूरवार
 को  प्रोटेक्शन  देगे  तो  देश  की  यह  डेमोक्रेसी
 नहीं  चलेगी, देश  आगे  नहीं  बढ़  सकेगा।
 भग रद इस में  खुद को  इनवाल्व कर  लेंगे तो
 उस  का  नतीजा  भी  ठीक  नहीं  होगा।  यह  केस
 सी०  बी०  भाई  को  जाना  चाहिये  ताकि  सारे
 फिक्स  सवन  के  सामने  मा जायें,  ताकि
 सी0बी0 आई  को  रिपोर्टे  सदन  के  सामने
 भिजाये।

 Shri  Samar  Guha;  At  a  time  wher
 the  country  13  passing  through  an
 acute  economic  crisie,  this  project  of
 revolving  tower  seems  to  me  to  be
 ah  example  of  towering  immorality
 On  the  part  of  the  Congress  Govern-

 When  our  country  is  going
 all  over  the  world  for  rice  with  the
 begging  bow]  and  has  become  almost
 a  global  beggar,  it  is  extraordinary
 that  international  dignitaries  will  be
 shown  the  panoramic  view  of  Delhi



 Mr.  Speaker:  Do  not  bring  in
 names.

 Shri  Samar  Guha;  Because  there
 अ  @  past  connection  He  was  Chair-
 man  of  Heavy  Electricals,  at  that
 time  also  he  gave  tenders  to  this
 very  company  at  a  higher  rate  of
 Rs.  4  to  Rs.  5  lakhs.

 Mr.  Speaker:  That  you  can  say,

 Shri  Samar  Guha:  This  gentleman
 had  a  bungalow  constructed  recently
 in  Lajpat  Nagar,  and  this  company
 supervised  or  constructed  the  bun-
 galow  for  him  at  a  very  cheap  rate.
 Again,  this  company  was  offered  the
 contract  for  excavation  im  Asoka
 Hotel.

 Therefore,  we  have  reason  to  be-
 heve  that  there  has  been  an  under-
 hand  and  shady  deal  with  the  con-
 tractor  (Interruptious)  Through
 you  I  make  a  request  to  the  presen.
 Minister  that  this  illegitimate  and
 corrupt  product  of  the  last  ministry
 should  be  considered  as  a  fit  case  for
 investigation  by  ४  parliamentary
 committee.

 Some  hon,  Members  rose—

 Mr.  Speaker:  It  is  not  a  question
 of  any  party  here;  if  so  only  two  or
 three  people  will  be  allowed.  The
 names  are  here.  If  hon.  friends  will
 confine  themselves  to  questions,  we
 should  be  able  to  finish.

 Shri M.  ia  Sondhi  (New  Delhi):
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 public  palicy  थ  it  is  understood by
 us  in  the  Opposition at  least.  it  is
 called  a  rush-job  for  the  purpose  of
 welcoming the  guests  from  abroad.
 1  spent  sometime  in  Czechoslovakia
 at  the  time  of  Sparta  Kiad  where  a
 number  of  guests  were  housed  by  the

 Shri  ए,  ए.  Desai  (Sabarkantha):
 These  are  things  of  a  personal  nature;
 the  person’s  name  should  not  be
 brought  in  her...  (Interruptions).

 Shri  M.  L,  Sondhi:  There  is  some
 misunderstanding,  It  is  the  name  of
 a  festival  there,  not  of  &  person.  Will
 the  Minister  kindly  explain  why  in
 this  major  construction  project  at
 public  expenses  all  rules  had  been
 thrown  to  the  winds  merely  because
 it  was  defined  as  a  rush  job?  Why
 was  it  not  possible  for  the  Minister
 to  solicit  public  co-operation  to  house
 these  people  who  are  coming  here  as
 paying  guests?  My  reference  to
 Czechslovakia  was  only  intended  to
 suggest  that  they  had  followed  the
 same  practice  at  the  time  of  that
 festival.

 Sbri  ve  KErishnamoorthi  (Cud-
 dalore),  The  answer  given  by  the
 hon,  Minister  is  that  the  lowest  ten-
 derer  had  a  shady  past  and  so  the
 second  lowest  tenderer  had  agreed  to
 execute  the  work  at  the  lowest  ten-
 dered  rates  and  so  he  got  the  sanc-
 tion  of  the  Deputy  Prime  Minister.
 The  whole  thing  is  a  coloured  trans-
 action.  The  facts  placed  by  the
 Minister  reveal  that  he  has  an  invisi-
 ble  thread  or  connection  between
 himself  and  the  contractor,  the  second
 lowest  tenderer.  Normally  when  the
 works  are  executed,  they  are  publish-
 ed  in  various  papers  but  for  a  work
 here  involving  more  than  2  crores,

 Mr,  Speaker:  Mr.  Kothari.  You
 want  the  case  to  go  to  the  CBI?

 Shri  V.  Krishnameorthl:  Why  are
 you  trying  to  protect  the  Ministers?
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 My,  Speaker:  So  many  of  you  have
 said  the  same  thing.  You  give a  big
 background  instead  of  putting  a
 quastian.

 Shri  5  है.  Mothari  (Mandeaur):
 Caesar's  wife  should  be  above  sus-
 picion  and  that  applies  to  the  gov-
 ernment.  The  procedure  laid  down
 with  regard  to  the  acceptance  of
 tenders  should  be  rigidly  followed  m
 all  cases  so  that  justice  may  be  done
 and  justice  may  also  appear  to  the
 public  and  Members  of  Parliament  to
 have  been  done,  In  view  of  the  shady
 atmosphere  surrounding  this  deal.
 would  tne  “Minwster  conmder  Tne  ap-
 pointment of  an  ad  hoc  committee  to
 enquire  mto  this  matter?  What  steps
 does  he  propose  to  take  fo  ensurc
 that  in  future  the  procedure  laid
 down  7  rigidly  followed  in  his  de-
 partment,  because  we  receive  50  many
 complaints  about  this  department  in
 particular?

 ओ  यक् यस  फार्मा  (अमृतसर)
 अध्यक्ष  महोदय,  यह  ठेकेदार  आर्किटेक्ट?
 और  चेयरमैन के  बीच  घोटाले के  सबब  म
 क्या  मंत्री  महोदय  बतलायेगे कि  आर्किटेक्ट

 महोदय  ने  क्या  यह  सिफारिश की  थी  कि ठेका

 इसी  ठेकेदार  को  दिया  जाय और  अगर  उम
 अकार की  कोई  सिफ़ारिश थी  तो  क्या  इस
 सारे  मामले  से  एक  घोटाले  की  गप  नही  आती
 हैऔर  मगर  आती  हैं  ।  तो  क्या  स्त्री  महोदय
 इस  सारे  मामले  की  कोई  सही  व्यवस्थित  खोज
 करेंगे”

 ह...  Jyotirmoy  Basu:  This  is  quite
 a  delicate  matter.  I  hope  you  will  not
 make  a  rush  job  of  me,  Sir  We  find
 on  the  one  hand  corrupt  officials
 and  on  the  other  hand,  the  owner  of
 a  private  sector  luxury  hotel  has  a
 hand  in  this  matter.  This  business
 was  dished  out  by  two  officers—the
 Secretary  of  the  department  and  the
 Director.  Let  us  go  to  the  back-
 ground  of  the  Secretary.  I  am  not
 thentioning  amy  name.

 JULY  24,  1907  Constructions  लि  Asoka  tagt6 Potel  (H.A.H.  Dis.)
 Mir.  Speaker:  Sven  then,

 not  nee
 the  ‘Secret  bark.

 ground,
 Shri  Jyetirmoy  Bass:  This  man

 was  30  corrupt  that  he  could  not
 resist  the  temptation  of  stealing  the
 siiveiware  of  our  embassy  while  he
 was  the  Ambassador  there.  I  have
 got  the  PAC  report,  Sir  It  says,  “A
 silver  fruit  set  of  12  pieces  purchased
 by  the  Indian  Embassy  in  April  1981
 for  the  Ambassador's  use  was  replac-
 ed  by  another  inferior  set”

 Mr.  Speaker;  Please  put  a  question
 ‘Shx,  Iyetiemny  Bae,  The  pepe

 who  have  dished  out  the  business  were
 thoroughly  corrupt

 Mr.  Speaker:  You  want
 parliimentary  committee?

 CBI  or

 Shi  Jyotirmoy  Basu:  The  total
 business  15  valued  at  about  Rs,  1
 crore  On  enquiry,  we  have  found
 tbat  the  contractor  1s  making  a  profit
 of  Rs  20  lakhs,  out  of  which  Rs  5
 lakhs  have  been  given  85  baksheesh
 to  those  p  from  wh  he  1s
 géttimg  the  busimess  आ,  it  will  be  a
 drop  in  the  ocean  because  the  CPWD
 13  4  Monument  of  corruption

 An  hon,
 angels!

 Member:  You  are  all

 Shri  Jyotirmoy  Basu:  In  this  case,
 jet  there  be  a  judicial  probe

 at  प्रो०  So  त्यागी  (मुरादाबाद)
 आज  केवल  यही  का

 केस  नहीं  है  बल्कि
 समूचे  भारतवर्ष  में  जितने  भी  गवरमेंट  के
 अडे  बडे  प्रोजेक्टस  चलते  हैं  वहा  क्लिक  से  सगा
 करअफमर  तक  रिश्वत  बधी  हुई  है  परसेंटेज
 औैहिसाय  से  a  जहा  तक  करप्शन  का  सवाल
 है  यह  केवल  यही  नहीं  बल्कि

 समूचे  भारतवर्ष  मे  व्याप्त  है  आकी  मे  कहना
 हैकि  जब  जहा  सैटल  गवर्नमेंट  की  ताक
 के  नीचे  अशोक  |...  में  रया  का  एक
 हत  बडा  केस  आपके  सामने आ  चुका  है
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 तो  &  ज्या  आशा  करूं  शबमेमेंट  से  कि  जह
 कस  की  बाकायदा  इनक्वायरी सी fe  hte

 झाई"  के  जरिए  कराने  का  साहस  करेगी?
 Shri  C.  C.  Desai:  Now  that  the

 work  is  progressing  and  it  is  likely
 to  bring  in  valuable  foreign  exchange,
 will  the  Minister  take  steps  to  see
 that  if  the  work  1  not  properly
 executed,  there  is  a  penalty  clause
 which  will  cover  the  cost  of  rectifica-
 tion  of  the  mistake?  If  this  revolv-
 ing  tower  turns  out  to  be  static  God
 help  this  ministry’

 Sh:i  Nath  Pai:  Under  the  directions
 issued  by  this  ministry  regarding  such
 contracts,  is  it  mot  the  rule  that  the
 Contractor  should  fill  in  the  rates
 tendered  in  figures  as  well  as  in
 words?  The  amount  for  each  शफ
 should  be  worked  out  and  the  requi-
 site  total  given.  Tenders  which  do
 not  fulfil  these  requirements  are  liable
 to  be  summarily  rejected  The  ac-

 pt  of  the  tender  will  rest  wilh
 the  Managing  Director  Tenders  in
 which  any  of  the  prescribed  condi-
 tions  are  not  fulfilled  or  are  incom-
 plete  in  any  respect  are  lable  to  be
 rejected

 In  their  letter  to  this  concern,  the
 Managing  Director  wrote  to  this
 effect.

 “Para  13  of  your  above  men-
 tioned  letter  relates  10  the  sky
 rostrum  and  you  have  not  quot-
 ed  detailed  rates  for  the  construc-
 tion  thereof  above  the  third  floor.
 As  these  are,  however,  similar
 items  in  the  tender  the  rates  for
 these  items  quoted  by  you  wil]  be
 the  basis  for  working  out  the
 rates  for  the  various  items.”

 May  I  know,  when  the  rules  cate-
 gorically  state  that  if  the  items  are
 not  filled  the  tender  will  be  rejected,
 why  the  Government  went  out  of  its
 way  in  this  particular  case  to  do  the
 work  which  the  contractor  is  sup-
 posed to  do?  Why  did  it  take it
 upon  itself  to  do  this  work?  May I
 know  why  this  special  tender  kind-
 ness  was  shown  to  this
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 oft  te  राय  (पूरी):  प्रतीक  महोदय,
 पहले  तोमारा बह  कहना  है  कि  हिन्दुस्तान
 देत  की तरह के  भू  अ  गरीब  मुस्क  में  इस
 तरह का  कोई  चीला  प्रोजक्ट  औसा  कि

 अशोक  होटल  में  किया  जा  रहा  है  बह करना
 नहीं  चाहिए  1

 मेरा  सवाल  मह  है  कि  क्या  अब  गह
 पालिमामेट मे  अहम  हो  रही  है  और
 मदेह  भी  प्रोजेक्ट  के  सिलसिले  मे  बैया
 हुआ  है  तो  अया  मंत्री  महोदय  इस  को  पीलिया-

 मेरी  कमेटी  को  भेजेंगे

 इस  के  साथ-साथ  मैं  मंत्री  महोदय  को

 यह  भी  सूचना  देना  चाहता  हूं  कि  विहार  की
 गैर  काग्रेसी  सरकार  के  जो  बकस

 के  मिनिस्टर है  उन्होने यह  सारे  के  सारे
 क्ट्रैरट  सिस्टम  को  खत्म  करने  की  पहल
 की  है  क्योकि.  इस  कन् ट्रस्ट  सिस्टम  के  चलते
 मारे  देश  मे  अध् टाचार  पैदा  हो  रहा  है  तो
 मची  महोदय  अया  उस  को  खत्म  करने  के  लिए
 यह  कार्यवाही  करेगे  ?

 Shri  Surendranath  Dwivedy:  Mr.
 Speaker,  Sir  I  would  like  to  know
 from  the  hon.  Minister  whether  there
 is  any  precedent  to  show  that
 although  the  contractor  did  not  fulfil
 all  the  conditions  and  tendered  an
 incomplete  tender  his  tender  was  ae
 cepted  ignoring  all  other  tenders;  and
 secondly,  may  1  know  whether  the
 Minster  or  the  Government  has  en-
 quired  what  are  the  antecedents  of
 this  particular  firm  to  which  the  con-
 tract  was  given,  what  was  the  con-
 nection  between  the  contractora  and
 the  present  Chairman  of  the  Ashoka
 Hotels  and  whether  the  Secretary  of
 the  Mimstry  had  anything  to  do  with
 him?

 and  Sapply
 Sur,  the  first  question  raised  in
 half-hour  debate  is  about  the
 priety  of  issuing  a  limited
 notice.  May  I  refer,  at  the  outset,
 the  background
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 matter?  On  the  है...  December,
 1966,  the  Tourist  Department  wrote
 to  the  Ashoka  Hotels  Management
 that  the  tourmt  traffic  1s  increasing
 and  by  1970-71  it  is  expected  to  be
 doub'ed  and  the  accommodation  In-
 terruptions)  Let  me  be  allewed  to
 proceed  If  hon  Members  are  not
 satiafied  with  my  reply  they  may  put
 ४  question and  ]  will  answer  The
 Ministry  of  Commerce  wrote  to  the
 Hotel  Managements  that  the  UNCTAD
 Conference  was  going  to  be  held  from
 February  to  March  in  1968  and  about
 2500  delegates  are  expected  to  be  in
 Delhi  The  hotel  accommodation
 available  in  Delhi—posh  hotels—is
 435  beds  in  Ashoka  Hotels,  202  फ
 Claridge’s,  150  in  Imperial]  and  604  in
 Oberoi  International  Therefore,  there
 was  a  need  for  expanding  the  capa-
 aty  of  hotel  accommodation  (Inter-
 ruptions)

 Shri  Jyotirmoy  Basu:  Where  15
 the  need?

 Shri  Jaganath  Rao  There  1  the
 need  and  that  1s  why  we  are  ex-
 panding  You  may  not  agree,  thal  1s
 a  different  momt  (Interruptions)

 Mr.  Speaker:  Order,  order  If  hon
 Members  do  not  want  to  hear  the
 hon  Minister,  I  will  adjourn  ‘he
 House  If  this  happens  again  I  ean
 only  helplessly  adjourn  the  House

 18  brs,
 ‘shri  Jaganath  Rao:  Therefore  the

 Asoka  Hotel  management  came  to  the
 Government  for  permission  to  extend
 the  hotel  The  Government  of  India
 gave  permission  in  January  1967
 The  expansion  project  has  to  be
 completed  by  the  end  of  this  year
 Therefore,  on  the  25th  of  March,  8
 lumted  tender  notice  was  issued  on
 the  advice  of  the  Minstry  of  Works,
 Housing  and  Supply  Of  the  24
 notices  issued  to  the  mmportant  con-
 tractors  आ  this  field  of  building  con-
 struction  in  Bombay,  Calcutta,  Mad-
 ras  and  Delhi,  none of  them  took  anv
 interest;  only  five  of  them  responded
 ¥irms  like  Gamons,  Martin  &  Burns

 JULY  34,  1967  Constructions m  Asoka  14320 Hotel  (H  AH.  Dis)

 and  other  important  firms  did  not
 evince any  interest

 Shri  Surendranath  Dwivedy:  It
 was  not  advertised

 Shri  Jaganath  Rao:  It  is  my  case
 that  it  was  not  advertised  We  issued
 limited  tenders  to  the  noted  building contractors  im  the  country  24  only and  out  of  them  only  6  purchased the  forms  Five  of  them  submitted
 their  tenders  The  tenders  were
 opened  on  the  10th  of  April  Then
 they  were  sent  to  the  architects  for
 scrutiny  The  architects  on  exami-
 nation  found  that  this  is  a  special
 job  a  structural  job  which  only
 Messrs  फाश  Aam  Ahuja  and
 Company  could  do,  because  they  had
 constructed  the  original  Asoka  hotel
 bu'lding  Considering  ther  high
 standard  of  performance,  reputation
 and  experience,  particularly  in  the
 arch.tectural  building  works  and
 taking  into  account  the  nature  and
 complexity  of  the  Asoka  Hotels  An-
 nexe  project,  the  management  ac-
 cepted  the  second  lowest  tender,
 because  they  did  not  consider  the
 lowest  tender  as  competent  Then  it
 came  to  me

 Shri  §.  3.  Kothari.  The  explana-
 aon  makes  the  case  worse

 Shri  Jaganath  Rao:  Listen  to  my
 case  They  accepted  the  second
 lowest  tender  When  it  came  to  me,
 I  came  to  the  conclusion

 Shri  Jyotirmoy  Basu:  Entirely  a
 cock  and  bull  story  (Interruptions)

 Shri  Jagannath Rao:  I  came to  the
 conc]usion

 An  hon  Member:  We  are  not  satis-
 fied

 Shri  Jaganath  Rao:  Doni  be
 sotisfied  I  do  not  want  you  to  be
 satisfied  (Interruptions)

 Mr,  Speaker:  Will  you  all  kindly
 sit  down?  Otherwise  1  will  have
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 no  iternative  except  to  adjourn  the
 “Bouhe.  (interruptions)  **

 Mr,  Speaker:  Nothing  will  be
 recorded.

 a  कंवर साल  गुप्त  भय  महोदय
 मेरा  प्याइंट आफ  भाड  र  है।  मिनिस्टर  साहव
 ने  यह  कहा  कि  पे  इस  मे  ।ब्रैस्टेड  नही
 हैकि  भाप  का  सैटिस्फैक्शन  होता है  या
 नही,  मैं  समझता  हूं  कि  यह  ठीक  नही  है  1
 मिनिस्टर साहब  का  फर्जे  है  कि  वह  मेम्बरों
 को  सैटिस्फाईब  करें  1  वह  पीलिया-

 मेंट  के  लिये  जबाबदेह  है  और  जो  भी  ऐक्शन
 उन  का  होगा  उस  के  लिये  उन  को  पार्लियामेट
 को  जवाब  देना  होगा।

 Mr,  Speaker:  I  have  not  come
 across  one  Minister  in  any  democracy
 who  can  satisfy  the  whole  House.
 He  may  partly  satisfy  one  section  and
 partly  another  section,  but  not  fully
 the  whole  House.  Now,  let  the  hon
 Minister  continue  his  speech.

 Shri  Snrendranath  Dwivedy:  He
 must  explain  why  the  second  lowest
 tender  was  accepted.

 Shri  Jaganath  Rao:  I  am_  stating
 the  facts.  The  Asoka  Hotel  manage-
 ment  accepted  the  second  lowest
 tender  on  the  ground  that  they  have
 confidence  in  this  contractor,  because
 he  has  constructed  a  number  of  such
 buildings  and  the  main  Asoka  Hotel
 was  constructed  by  this  contractor  in
 the  year  1966-57.  Then  it  came  to
 me  when  I  came  to  this  Ministry.  I
 thought  that  Asoka  Hotels  being  a
 public  sector  which
 autonomous,  it  has  the  right  to  choose
 its  own  contractor.

 As  regards  the  tender  amount,
 when  there  was  the  lowest  tender
 and  the  difference  being  Rs.  2.12  000.
 I  thought  I  should  consult  the  Fin-
 ance  Minister.  I  went  to  him  and
 he  also  agreed with  me.  On  his  ad-
 vice  I  directed  the  Ashoke  Hotel
 management  that  if  they  were  inter-
 ested  in  accepting  the  second  lowest
 tender  he  should  be  asked  to  reduce
 अ  by  Ra,  2,20,000.

 Constrycticn  in  1422
 Hotel  (HAH.  Dis.)

 “Sari  Jyctirmey Basu;  You  cannot
 do  it,

 Shri  Jnganath  Rao:  We  can  do  it
 and  that  was  done.  The  contract  was
 given  to  Tirath  Ram  Ahuja  and  Com-
 Pany.

 Shri  Surendranath  Dwivedy:  The
 only  question  is  why  others  were  not
 given  the  same  privilege.

 Shri  Jaganath  Rac:  Technically
 the  architects  who  examined  al]  the
 tenders  (Imterruption).

 Shri  Kanwar  La]  Gupta:  Not  all.
 The  architect  has  given  remarks
 about  Sardar  Uttam  Singh  Duggal
 and  Company,  not  about  others.

 Shri  Jaganath  Rao:  On  the  advice
 of  the  architects  this  tender  was  ac-
 cepted  and  because  of  my  interven-
 tion  the  amount  was  reduced  by
 Rs  2,20,000,

 Then,  as  regards  the  point  that  the
 lowest  tenders  should  be  accepted,
 where  the  tender  is  incomplete  it  is
 hable  to  be  rejected,  I  may  say  that
 Under  condition  14  of  the  tender
 notice  the  Managing  Director  has  the
 right  to  reject  the  lowest  tender
 without  assigning  any  reason,  That
 is  the  general  condition  which  you
 find  in  any  tender  notice.

 Another  thing  is  that  it  is  open  to
 the  Managing  Director  to  accept  the
 whole  tender  or  only  in  part.  The
 power  or  right  to  accept  the  tender
 in  whole  or  in  part  vests  with  the
 Managing  Director.

 Shri  Surendranath  Dwivedy:  That
 is  quite  different.

 Shri  M.  L.  Sondhi:  But  you  arc  a
 Minister.  You  should  accept

 Shri  Jaganath  Rao:  Where  the
 tender  is  incomplete  it  is  liable  to  be
 rejected.  It  does  not  mean  that  ipso
 facto  it  shall  be  rejected.

 Shri  Jyotirmoy  Basu:  Why  did  you
 consult  the  Finance  Minister?

 Shri  M.  L.  Sondhi;  Why  are  you
 passing  the  buck  to  others?  You  take
 a  decision.

 बगल  recorded.



 iggy  Addition!

 Shiri  Pyetirmey  Basu:  It  is  a  case
 of  corruption  and  stealing

 Shri  Jaganath Reo:  We  shall  come
 to  the  corruption  aspect  later

 As  to  why  I  consulted  the  Finance
 Minister,  I  thought  I  should
 the  recommendation  of  an  autonom-
 ous  body  but,  at  the  same  time,  be-
 cause  a  large  amount  was  involvcd
 I  thought  I  should  consult  the  Fin-
 ance  Minister  I  sought  his  advice
 and  on  his  advice  1  directed  them  to
 see  that  the  tender  was  reduced  by
 Ra  2,20,000°

 Shri  a
 exonerated

 Shri  Jaganath  Bao:  There  ड  no
 question  of  insmuation  or  exoneration

 Skri  Kanwar  La]  Gupta:  He  wants
 to  involve  himself.

 Shri  Jaganath  Rao:  That  does  not
 matter  If  anybody  can  involve  me,
 he  can  involve  me

 5,  Kothari:  You  are

 Then,  all  this  is  attributed  to  two
 persons—one  1s  the  Chairman  and  the
 other  13  the  Secretary  to  the  Ministry
 Answering  a  short  notice  question  in
 fms  House  I  said  that  the  Secretary
 did  not  figure  in  the  transaction  at  all

 भास्कर लाल  गुप्त:  साइट  क्लासेस

 का  कान्ट्रैक्ट  आप ने

 Shri  Jaganath  Rac:  :  1  am  ansWer-
 ing  one  point.  Why  do  you  raise  an-
 other  point?  Let  me  finish  this  point

 The  Secretary  of  the  Ministry  had
 nothing to  do  with  this  When  the
 papers  came  to  me  straightaway
 without  even  telling  the  Secretary  1
 went  to  the  Finance  Minister

 Shri  न.  L.  Sendhi:  It  was  behind
 the  scenes  influence,  not  on  paper

 Shri  Jagamath  Hao:  About  the
 Chairman,  Shri  Rathnam,  he  was  only
 a  Director  of  the  Ashoka  Hotels
 management  in  1955-56  when  the
 hotel  was

 JOLY के  क  in  Aboka  rt
 >न  Hotel  (H  AA.  Dis.)  -

 ह  हंगर  लाभ  हृष्ट:  अक  लाजपतनगर
 मे  कोठी  बनी तब  क्य ये  *

 Shri  Jaganath  Rao:  At  thet  time
 nobody  could  have  imagined  that
 Ashoka  Hotel  would  expand  in  1967
 and  that  this  project  would  again  be
 given  to  a  contractor  In  the  mean
 while  even  if  Tirath  Ram  Ahuja  and
 Company  had  constructed  his  house—
 1  do  not  know;  but  even,  for  the  sake of  argument,  supposing  he  did  किन
 could  1;  be  assumed,  much  less  pre-
 sumed  that  this  contract  was  given  to
 Tirath  Ram  Ahuja  and  Company  be-
 cause  he  bad  constructed  his  house?
 Ts  there  any  evidence  to  show  that’

 Shri  Kanwar  Lal  Gupta;  Send  the
 case  to  CBI  CBI  will  tell  you

 औ  रबी  समद  अध्यक्ष  महोदय,  आप
 खुद  कागजात देख  ले  |

 Shri  Jaganath  Rao:  Wild  allega-
 tions  against  persons

 Shri  M,  L,  Sondhi;  Not  wild,
 specific

 Shri  Kanwar  Lai  Gupta:  There
 w  8  prima  facie  case  for  a  ‘CBI
 inquiry

 Shri  Jaganath  Rac
 to  the  other  point

 Shri  Kanwar  Lal  Gupta:  Sir  are
 you  convinced?

 उ  am  coming

 Mr,  Speaker,  He  ज  replying
 Shri  KanWar  La!  Gnpta:  Nobody

 1s  convinced,  not  even  the  Minister
 himself

 Shri  ए.  C,  Desai;  Was  the  contract
 awarded  by  the  Chairman  or  by  the
 Board  of  Directors”

 Mr,  Speaker:  Let  him  complete  the
 main  points

 Shri  Nath  Pal:  The  incomplete
 tender  ty  the  whole  thing.



 earning  foreign  exchange,  it  has  to
 compete  with  other  Hotels  in  the
 Private  sector

 Ski  C.  Cc  Desai:  What  is  the

 #  oa  night  club
 While  Obero:  has  got  a  night  club
 We  cannot

 SBAVANA अ  क  (BAKA)  Construction te Asoka  Hotel  (HAH  Dis.)

 the  Government,
 Parliament  can  have  control

 Shri  Jaganath Rae;
 ing  the  position

 1  am  explain
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 Shri  Surenéranath  Dwivedy:  He  is  the  propriety of  the  transaction,

 completely out  of  order  Since  you
 have  permitted  this  matter  to  be  dis- cussed  the  question now  whether
 Parliament can  go  mto  it  के  complete-
 ly  irrelevant  (Interruptions)

 Shri  Jaganath  Rao,  Parliament  can,
 by  all  means,  go  into  this  question,
 not  the  day-to-day  working  of  the
 public  undertaking  (Interruptiwn)

 Shri  Kanwar  Lal  Gupta:  Ths
 not  the  day-to-day  working

 Shri  M.  L.  Sondhi-  A  bad  prece-
 dent  1  being  created  (Uinterrup-
 trons)

 Mr,  Speaker  Order,  order,  of  th»
 as  the  way,  we  better  adjourn  and  go
 If  this  continues  I  am  going  to  ad-
 journ  the  House  Please  conclude

 Parliament”  comes  into  the  picturé
 when  the  Committee on  Public  under-
 takings  enquiries  into  it  (UInter-
 ruption)

 Shri  M  1.  Sondhi:  Why  should
 you  wait  for  the  Public  Accounts
 Commuttee?  Can  this  House  tolerate
 corruption?

 Shri  Jaganath  Rao;  whether
 something  fishy  has  been  done  1
 can  assure  the  House  that  nothing
 fishy  has  been  done,  nothing  unholy
 has  been  done  and  there  is  no  sus-
 paicion of  that  at  all

 Shri  Kanwar  Lal  Gupta  What
 about  having  a  CBI  enquiry?  (In-
 terruptions)

 Mr  Speaker  He  has  not  acceded
 to  that  The  House  stands  adjourned
 to  meet  again  tomorrow  at  11  am

 1815  brs
 The  Lok  Sabha  then  adjourned  tell

 Bleven  of  the  Clock  on  Tuesdey,  July
 25  1967/Sravana  3  1889  (Saka)


